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BEFORE THE NATIONAL GREEN TRIBUNAL (8Z), CHENNAL

Original Applieation No 41 of 2023

IN THE MATTER OF:

Paramesh Baligolla
Al04/2
ThumParthi,
5 C Colony.
Dharmavaram,
Anantapur,
Andhra Pradesh- 515672
....... Applicant '

The Chiel Secretary

Government ol Andhra Pradesh.

Andhra Prudesh- 315134, & 9 (Mhers
-Respondents

AFFIDAVIT OF MR.PARAMESH BALIGOLLA

L. Mr, Paramesh Baligolla, currently residing at 3/104/2, ThumParthi. § ¢ Colony.
Dharmavaram, Anantapur. Andhra Pradesh- 515672 do hereby solemnly alfirm and sincerely

state as follows:

L That Tam the Applicant in the aforementioned case und s such am competent o depose

and swear to this alTidavit,

2. That when the aforementioned case was listed for admission on 21.04.2023. this Hon'ble
Tribunal had enguired if the Applicant had produced revenue records Lo prove that the
disputed lands on which the 10™ Respondent has constructed buildings are lunds that
belong 1o the government/ lands assigned 1o the poor farmers. The Hon'ble Bench had
also enquired if the Applicant was able 1o prove that the buildings have been constructed
without necessary approvals from the Municipal Commissioner and the Directorate of
Town and Country Planning, being the 6" and 7" Respondents, respectively. This being

s0. the Applicant herein had sought for time 1o produce the necessary details/documents.
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2005 1o the Tahsildur of Dharmavaram, to the Revenue Divisional Officer.Dharmavaram,
Municipal Commissioner. Dharmavaram and the Directorate of Town and Country

Planning, and the replics obtainedirom the said authorities are furnished helow:

i. The Directorate of Town and CountryPlanning (DTCPvide reply 26.05.2073
transterred the application to the Anantapur-Hindupur Urban Development Authority

(AHUDA)requesting AHUDA 1o furnish the necessary details,

ii. In furtherance 1o the alorementioned transler, AHUDA vide reply dated 13.06.2023 in
wm - transferred the RTI Application 10 (he Commissioner, Dharmavaram
Municipality, requesting him to lurnish the neeessary information as the survey numbers
fell within the ULBs limits of Dharmavaram, Vide the sujd reply. AHUDA  qlso
confirmed that with respect 1o the constructions on lands with Survey Nos, Y08-1, 909-2,

204, 904-13. 904-C and 903-2 no approvals were granted by AHUDA.

iii, Although theRTI Application was translerred by AHUDA to the Commissioner of

Dharmavaram, no reply has been received tll date,

iv. The Applicant has however received a response from the Civil Information and Town
Planning Officer, Municipal Council, Dharmavaram dated 17.06.2023 stating that the
as per Seetion.32 of the RTL Act, 2005, they required the permission of g 3% party 1o
furnish the information sought for by the Applicant. They also clarified that a letter was
sent to the 3" party seeking such permission, but that the sume was denied by the said
3 party. The copy of the letter allegedly sent to the 3" party and the response received

has not been shared with the Applicant. Henee it is not known who the said =3" party” is,

v, This apart, the Applicant has also received reply dated 26.05.2023 from the Revenue
Divisional Officer(RDO)conveyingthat they had no information on the details sought lor
by the Applicant and forwarded the said application (0 the Public Information

Officer/Tabsildar  Office, Dharmavaram.No reply has been received (rom  the

Ceil - 9440702190 Allesied ?CU__V:,___.——~—
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The RTI Replies received Srom the various authorities are attached herewith ay

Annexures Al fo Ad.

\?mﬁ“@_‘?l’)—g—ﬁlﬁﬂ‘gl.l“

DEPONENT

VERIFICATION
L. Mr. Paramesh Baligolla. the Applicant herein, do hereby verily that the contenis of the above

paragraphs are true to the best of my knowledge and that | have not suppressed any material luet,

Date: '.LL\L\UHZ\ 2022 \ 3—{[‘_
Place: Anantapur \Mﬁ\_

DEPONENT

Call Gasuv0o2i9y Altested
L-.ulcmuu affirmed & Signed %Mnm T
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A. g\ﬂﬁﬂ“ﬂﬂ B. Cum El L.
ADVOCATE & NOTARY
0.1, 111240, Sai Nagar, Main Roag,
Opp. Ingian Medical Stores,
ANANTAPURAMU - 515 001.
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File No.MAU03-16/137/2023-RT| SEC-DOTCP

By REGD POST with ack due Phone:08645-295696
Mail:dtcp.ap@gmail.com

GOVERNMENT OF ANDHRA PRADESH
TOWN AND COUNTRY PLANNING DEPARTMENT

From To

Public Information Officer, Public Information Officer,

Olo Director of Town and Country O/o Anantapur Hindupur Urban
Planning, Development Autharity, ( AHUDA).
Government of Andhra Pradesh, Anantapur.

MGM Capital Building, Ground Floor
Back side of Dr.YSRArogyasri Health
Care Trust,NH16 Service Road,
Mangalagiri. GUNTUR -522503

Lr.No.16/137/2023/RTI, _ Dt: as per digital signature
Sir,
Subject: Ofo DT&CP,, AP., Mangalagiri — RTI Act, 2005 — Request to furnish

certain information on Sri B. Paramesh, Dharmavaram — Application
transferred under section 6(3) Necessary action — Requested - Reg.

Ref: RTI application Dt.22.5.2023 of 5ri B, Paramesh, Dharmavaram
&&&

| transfer herewith RTI application of Sri B.Paramesh, R/o Dharmavaram under
section 6(3) and requested to furnish the information directly to the applicant as sought for
by him under RTI Act, 2005, as the matter pertains ta AHUDA, Anantapur only.

Yours faithfully,

Public Information Officer.

%u: Sri B. Paramesh, Dharmavaram,

D.No. 3/104/2. Thum Parthi,

S C Colony. Dharmavaram. Anantapur-515672.

With request to approach the above PO in the matter.

Signaturexalid

igitally signed b
DHADIA RAQ,

D
S
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GOVERNMENT OF ANDHRA PRADESH
ANANTAPURAMU-HINDUPUR URBAN DEVELOPMENT AUTHORITY

ANANTAPURAMU
From To
The Public Information officer, The Commissioner,
O/o Anantapuramu-Hindupur Dharmavaram Municipality,
Urban Development Authority (AHUDA), Sri Sathya Sai District — 515671.

Door.No:11-86,
Near Joint Collector Bungalow,
Anantapuramu.

Roc. No: 413/2023/AHUDA Dt:13-06-2023
Sir,

Sub:-  AHUDA — RTI Act, 2005 — Application of Sri B. Paramesh, D. No:3/104/2,
Thumparthi, SC Colony, Dharmavaram, Sri Sathya Sai District — Information
sought regarding approval granted for constructions on lands with Survey
Numbers: 908-1, 909-1,909-2,904,904-B, 904-C and 905-2 situated within
limits of Dharmavaram Mandal and next to the Dharmavaram lake — Approval

not given by office of AHUDA - Instructed to provide information sought by
applicant under RTI Act, 2015 — Forwarded - Reg.

Ref:-  Application dt: 22-05-2023, under RTI Act,2005 filed by Sri B. Paramesh,
D. No:3/104/2, Thumparthi, SC Colony, Dharmavaram, Sri Sathya Sai District
forwarded by vide Lr. No:16/137/2023/RTI dated: 26-05-2023 of the Director

of Town and Country Planning, Govt. of AP, Mangalagiri, Guntur District
ek

While transferring the RTI appiication under section 6(3) as in reference, it is to
inform you that the information sought with regard to approval granted for constructions on

lands with Survey Numbers: 908-1, 909-1,909-2,904,904-B, 904-C and 905-2 situated within
limits of Dharmavaram Mandal and next to the Dharmavaram lake.

It is to inform you that, this office (AHUDA) has not given any approvals in said Sy.
Nos. However the said Sy. Nos are falling in ULBs limits of Dharmavaram.

Hence, I request you to provide necessary information to the applicant available
with you, duly intimating to this office under RTI Act, 2005.

Yours faithfully,

NOL koL " ¢\
‘_\_, ‘;;J\l\-\\k N \,-;?l 0, Ol

\, ) Public Inforr;'iat_ioﬁ Officer
T3l AHUDA
o Anantapuramu

/Copy to Sri B. Paramesh S/o B. Narayanaswami, D. No:3/104/2, Thumparthi, SC Colony,
Dharmavaram, Sri Sathya Sai District-515672 for information.

Copy submitted to the Public Information Officer, O/o. Director of Town and Country Planning,
Govt. of AP, MGM Capital Building, Ground Floor, Back side of Dr. YSR Arogyasri Health Care

Trust, NH-16 Service Road, Mangalagiri, Guntur District — 522503 for favour of kind
information.
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Details of the information requested as under
pertaining to approvals granted for the
construction on lands with survey numbers
908-1,909-1,909-2,904,904-B, 904-C and
905-2 situated within the limits of
Dharmavaram mandal and next to the
Dharmavaram lake.

2.1

Date on which the construction on lands at
survey numbers 908-1,909-1,909-
2,904,904-B, 904-C and 905-2 situated
within the limits of Dharmavaram mandal (as
per photos attached) was commenced?

2.2

Name of the Officer In-charge who granted
approval for constructing buildings on lands
with survey numbers 908-1,909-1,909-
2,904,904-B, 904-C and 905-2 situated
within the limits of Dharmavaram mandal

2.3

Name of the person who has applied for
approval for constructing buildings on lands
with survey numbers 908-1,909-1,909-
2,904,904-B, 904-C and 905-2 situated
within the limits of Dharmavaram mandal

2.4

Were any environmental impact assessments
or studies conducted prior to granting approval
for the aforementioned construction on lands
with survey numbers 908-1,909-1,909-
2,904,904-B, 904-C and 905-2 situated
next to Dharmavaram lake?
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Office of the Muncipal Council,

Dharmavaram.

R.T.I. No. 20/2023-G1., Dated: 17.06.2023.

ENDORSEMENT

Reg: Right to Information Act-2005 — Dharmavaram Muncipal Council — Department of Town
Planning — Mr. Paramesh Baligolla, Thumparti Village, Dharmavaram Mandal
information requested for.

Ref: Application submitted by Mr. Paramesh Baligolla, Thum parti Village, Dharmavaram

Mandal.

The following are the results for the information requested by Mr. Paramesh Baligolla, Thumparti

Village, Dharmavaram Mandal as per the Right to Information Act, 2005.
5.No. Seeking Information Explanation
2. Details of the information requested as under pertaining
to approvals granted for the construction on lands with
survey numbers 908-1, 909-2, 904, 904-B, 904-C, and
905-2 situated within the limits of Dharmavaram mandal
and next to the Dharmavaram lake. As per section 32 of the RTI Act
2.1 Date on which the construction on lands at survey - 2005, we need permission of
numbers 908-1, 909-2, 904, 904-B, 904-C, and 905-2 3" party to provide the
situated within the limits of Dharmavaram mandal (as information regarding the 37
per photos attached) was commenced? party for which this office has
2.2 Name of the Officer in-charge who granted approval for | sent a letter seeking 3 party’s
constructing buildings on lands with survey numbers permission but the same was
908-1, 909-2, 904, 904-B, 904-C, and 905-2 situated denied by the 3 party.
within the limits of Dharmavaram mandal.
2.3 Name of the person who has applied for approval for You are instructed to see
constructing buildings on lands with survey numbers the online results of the same
908-1, 909-2, 904, 904-B, 904-C, and 905-2 situated at website
within the limits of Dharmavaram mandal www.apdpms.ap.gov.in.
2.4 Were any environmental impact assessments or studies
conducted prior to granting approval for the
aforementioned construction on lands with survey
numbers 908-1, 909-2, 904, 904-B, 904-C, and 905-2
situated next to Dharmavaram lake?
25 Was any site inspection conducted to verify the
proposed construction site prior to the grant of
approval?
2.6 When was the construction of buildings at Survey
Numbers 908-1, 909-2, 904, 904-B, 904-C, and 905-2
situated within the limits of Dharmavaram mandal As per section 32 of the RTI Act
Completed? — 2005, we need permission of
2.7 When was the constructed buildings at Survey Numbers | 3 Party to provide the
908-1, 909-2, 904, 904-B, 904-C, and 905-2 situated information regarding the 3"
within the limits of Dharmavaram Mandal assessed to party for which this office has
tax for the first time? sent a letter seeking 3™ party’s




2.8 Was any notice issued regarding the illegal construction
of buildings at Survey Numbers 908-1, 909-2, 904, 904-B,
904-C, and 905-2 situated within the limits of
Dharmavaram Mandal?

permission but the same was
denied by the 3" party.

You are instructed to see
the online results of the same
at website
www.apdpms.ap.gov.in.

Therefore, the information requested by Mr. Paramesh Baligolla, Thumparti Village,

Dharmavaram Mandal has provided.

Mr. Paramesh Balagolla,
D.No. 3/104-2, S.C. Colony,
Thumparthi Village,
Dharmavaram Mandal.
Cell: 9502782812

Civil Information Officer and
Town Planning Officer,
Dharmavaram Municipal Council.
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Note:: As per the Right To Information Act-2005,
01.The Revenue Divisional Officer, Dharmavaram is designated as “1” Appellate Authority” to the Tahsildars i

Dharmavaram Revenue Division ie., Appeals received U/s 19(1) &

02.The Divisional Administrative Officer, O/0 the RDO,Dharmavaram is designated as “Fublic Information
Officer” only to the O/o the RDO,Dharmavaram ie.. Applications received U/s 6(1).

03.The Applications OR Appeals should apply only on the post of the designated officers, but not on the

Names of the Officers.
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Right to Information Act-2005 ::
L.Dis.841/2023(1)R.T.1. No. 31/2023,
Office of the Revenue Divisional Officer,
Dharmavaram :: Date. 26.05.2023
ENDORSEMENT

Sub: - Regarding the application of Mr. B. Paramesh, S/o. B. Narayanaswami, D.No.
3/104/2, SC Colony, Thumparti Village, Dharmavaram Mandal as per Right
to Information Act — 2005 in Dharmavaram Revenue Division.

Ref: - Application of Mr. B. Paramesh, S/o. B. Narayanaswami, D.No.

3/104/2, SC Colony, Thumparti Village, Dharmavaram Mandal.

@e@

We received your application as per Right to Information Act - 2005 on
25.05.2023. After perusing your application, we would like to bring the following lines
to your notice:

Note: As per the Right to Information Act — 2005,

1. The Revenue Diviional Officer, Dharmavaram is designated as “1% Appellate
Authority” to the Tahsildars in Dharmavaram Revenue Division i.e., Appeals
received U/s. 19(1) &

2. The Divisional Administrative Officer, O/o the RDO, Dharmavaram is designated
as “Public Information officer” only to the O/o. the RDO, Dharmavaram,
Applications received U/s. 6(1).

3. The Applications OR Appeals should apply only on the post of the designated
officers, but not on the Names of the Officers.

Issued information ::

The information for which you have applied is not available in the Office of the
Revenue Divisional Officer, Dharmavaram. Sanction/Issuing of Patta Lands and other

records regarding Patta lands will be stored in Tahsildar Office only.

Therefore, we have forwarded your application to Public Information

Officer/Tahsildar Office, Dharmavaram as per Section 6(3).

Encl:- Letter from Revenue Divisional Officer, Dharmavaram L.Dis.841/2023(1) R.T.1.
No. 31/2023, dated: 26.05.2023.



To,

Mr. B. Paramesh,

S/o. B. Narayanaswami,
D.No. 3/104/2, SC Colony,
Thumparti Village,
Dharmavaram Mandal.

|3
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Right to Information Act-2005 ::
Dr. D. Thippe Nayak, MA., LLN., Phd., Office of the Public
Information Revenue Divisional Officer,
Officer/Tahsildar, Dharmavaram, Dharmavaram,
Shri Satya Sai District. Shri Satya Sai District.

L.Dis.841/2023(1R.T.I. No. 31/2023, Dated: 26.05.2023

Sub: - Regarding the application of Mr. B. Paramesh, S/o. B. Narayanaswami,

D.No. 3/104/2, SC Colony, Thumparti Village, Dharmavaram Mandal
as

Per Right to Information Act — 2005 in Dharmavaram Revenue
Division.

Ref: - 01. Application of Mr, B. Paramesh, S/o. B. Narayanaswami,

D.No. 3/104/2, SC Colony, Thumparti Village, Dharmavaram Mandal
dated 22.05.2023.

We perused the application of Mr. B. Paramesh, S/o. B. Narayanaswami,
D.No. 3/104/2, SC Colony, Thumparti Village, Dharmavaram Mandal on 25.05.2023. The
information regarding the above application is not available in the office of the Revenue
Divisional Officer, Dharmavaram. Hence, the Public Information Officer/Tahsildar is hereby
directed to provide the information regarding afore said application through post or in person
and bring the same to the notice of this office.

Encl: Copy of the application.

Signature:

D.Thippe Nayak,
Revenue Divisional Officer,

Dharmavaram.
Copy to:

Mr. B. Paramesh,

S/o. B. Narayanaswami,
D.No. 3/104/2, SC Colony,
Thumparti Village,
Dharmavaram Mandal.
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